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AGRAHAYANA 9, 1889 (SAKA)

Rule 377 258

(ii) REFORTED ARREST OF KHAN ABDUL
GHAFFAR KuAN IN PAKISTAN

SHRI SAMAR GUHA (Contai): Sir,
this House, on an earlier occasion,
also expressed grave anxiety about
the illness of Khan Abdul Gaffar
Khan. I had the occasion to express
the anxiety about his illness. As this
relates to a certain diplomatic norm,
kindly allow me to read the small
brief which I have written instead of
making a speech on the matter.

MR SPEAKER: Yes.

SHRI SAMAR GUHA: Sir, we feel
greatly disturbed by the news of the
arrest of Khan Abdul Ghaffar Khan,
who is now 95 years old. Although
he is now a national of Pakistan, vet
we cannot forget his immense contri-
bution to the independence struggle
of our country. He was endearingly
known to all of us in the country,
which is now known as the Indian
Sub-Continent, as Badshah Khan and
Frontier Gandhi. He is respected as
equally in our part of the country as
in Pakistan. Remembering the his-
tory of our freedom struggle and our
great respect for the Frontier Gandhi,
we appeal to the Government of Pak-
istan on humanitarian grounds to re-
lease him and allow him to live in a
place wherever he wants so that he
may pass the last days of his life
peacefully. A great Khoda-e-khid-
matgar a servant of God, like him
should be given that freedom. We
hope our appeal will receive necessary
response from the Government of Pak-
istan, and their administration will
not consider this expression of our
anxiety for Badshah Khan as any in-
terference in their internal affairs in
a narrow technical diplomatic sence.

(iif) DEMONSTRATION By WORKERS OF
RAILWAYS, DEFENCE UNDERTAKINGS ETC.
FOR 8.33 PER CENT BONUS,

SHRI SAUGATA ROY (Barrack-
pore): Sir, Yesterday, the workers of
the railways, defence undertakings,
P&T and CPWD belonging to INTUC
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[Shri Saugata Roy]

demonstrated at the Boat Club insis-
ting on their demands for a 8.33 per
cent bonus.

A deputation of the workers also
met you and submitted to you a
memorandum listing their demands
and asking for permission to raise the
same matter in the House,

As the Railway Minister here is
aware, there is a great discontent
among the railway employees on their
being deprived of their bonus which
was restored to the workers in the in-
dustria] establishments and the public
sectors by the Government Ordinance
on 8th August, 1977. This is leading
to disruption in the working of the
railways.

Now, the question 13 not only the
workers in these departmental under-
takings which are governed by the
Factories Act and the Industries (De-
velopment and Regulation) Act where
the workers can form a union under
the Trade Union Act but they will also
be treated at par with their counter-
parts in other industrial undertakings.
So, the Government’s decision in this
regard is ominous silence in regard to
the Central Government employees,
defence, railways, P&T and other de-
partmental undertakings. I want to
mention to you about the demands of
the Defence employees, that is, the
employees in the Ordnance Factories
which have been represented by the
Indian National Defence Workers' Fed-
erations belonging to the INTUC. 1
happen to be the Working President
of the Federation. Not only that. In
my own constituency, one of the big-
gest Ordnance Factories is at Ichhapur
there are 18,000 defence employees
working. Naturally, their hopes first
of all have been belied in the
Government's denial of the right or
bonus to them. Secondly, a large
number of problems relating to De-
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Rule 377 26,

fence employees are pending before
the Government for a long time.

And they include their demand for
classification; they include the demand
for better D.A. 1 quote from their
memorandum:

“The promise of refund of Com-
pulsory Deposits has yet to be re-
deemed. The workers are getting
agitated and restless on this
aecount.”

They relate to the demand of canteen
employees and the school teachers in
the different Defence and Ordnance
factories. They also relate to the
clasg IV employees and the Mazdoors.

1 take this opportunity to apprise
you and through you the House of
the great discontent that there is to-
day among the workers in these de-
partmental undertakings who very
much expect that some of their lea-
ders who were associated with them
in the trade union movement and
have now become Ministers that these
demands will be fulfilled by them.
But their hopes are belied. Sir, when
the Congress government decided to
cut the bonus rate we, as trade-
unionists, felt unhappy and many of
us expressed our unhappiness on this
question and now I again want to em-
phasise that this demand should be
considered.

If Government do not have money
to give bonus to the employees, they
should have at least conceded their
demand for bonus, The railway emp-
loyees have said even if bonus of
rupee one was given they would have
understood that the Government has
conceded their demand for bonus. The
attitude of the Government has sad-
dened the Railways, Defence and
P & T departmental undertakings
employees. So, on the occasion of the
demonstration of the workers before
the Parliament House I take this op-
portunity of presentation of their
memorandum to the Speaker for bo-
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nus and rightful share in the profits
of these undertakings.

(iv) ACUTE SHORTAGE OF EDIELE OILS
LIKE MUSTARpD AND RAPE-SEED OILS
RISE IN KEROSENE OIL PRICE AND
NON-AVAILABILITY OF CONTROLLED
CLOTg IN FAIR PRICE SHOPS IN
RURAL AREAS,
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